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TATA CAPITAL LIMITED

tered Office : Tower A, T11th Floor, Peninsula Business Park,

| ' Regis

Ganpatrao Kadam Marg, Lower Parel, Mumbai, Maharashira-400013.
TﬂTﬂ. Branch Address: 3rd Floor, Rajendra Point, 1 Raghunath Nagar, M. G.
Road, Agra = 282002,
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
(Under Rule 8(6) r/w Rule 9(1) of the Security Interest {Enforcement) Rules 2002)

|E-Auction Sale Motice for Sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Aszets and Enforcement of Security Interest Act, 2002 read
with prawiso to Rule B(6) R'W Rale 9{1) of the Security Interest (Enforcement) Rules, 2002,

Loan Account No, 20446202 (Restructured Loan Accounl
This is 10 inform that Tata Capital Ltd. (TGL) is & non-banking finance company

and in-:ﬂrEFc-ratnd under the provisions of the Companies Act, 1956 and having it
registered office at Peninzula Business Park, Tower A, 11th Floor, Ganpatrao Kadam
Marg, Lower Parel, Mumbai- 400013 and & branch office amongst other places at
Uttar Pradesh ("Branch™). That vide Orders dated 24.11.2023, the Mational Company
Law Tribunal kHDLT] Mumbai has duly sancttoned the Scheme of Arcangemant
fbetween Tata. Capital Financial Services Limited ("TGFSL") and Tata Cleantech
Capital Limited ["TCCL") as transferors and Tata Capital Limited ("TCL") as transferee
under the provisions of Sections 230 to 232 read with Section 66 and other agghc:ahle
gnwsmns of the Companies Act, 2013 ["said Scheme”). In terms thereof, TUFSL and
CCL (Transteror Companies) along with itz undertaking have merged with TCL, as a
Joing CONCE, tﬂFE'ﬂ'-E'r with afl the proparties, assets, rights, benefits, interest, duties;
obligations, liabifities, contracts, agreements, securities etc. woef. 01092024, In
ursuance of the zaid Order and the Scheme, all the facility documents executed by
CESL and all outstanding in rnsrm‘tthere-::f stood transferred to Applicant Company
and thus the TCL is entitfed to claim the same from the [Borrowers/Co-Borrowers] In
terms thereof.
Wotice is hereby given 1o the public in general and i particular to the below Borrower,
Co- Borrower that the below described immaovable property mortgaged to Tata
Capital Limited 55“”'“ Creditor/TCL), the Possession of which has been taken
by the Authorized Dfficer of Tata Capital Limited (Secured Creditor), will be sold on
2151 Day of May, 2026 "As is where i5 basis” & "As is what is and whatever there is
& without recourse basis”™,
Whereas the sale of secured asset is to be made to recover the secured debt and
whereas there was & due of a sum Rs, 1,92,11,122/- (Rupees One Crore Ninety
Two Lakhés Eleven Thouzand One Hundred Twenty Two Only) which includes Rs.
1,43,95482/- in Loan Account Mo. TCFLAD3T0000011058734 & Rs. 48,15,640/-
in Loan Account Mo. TCFLAQITO000010869400 as on 23rd-April-2026 from the
Borrowers & Co-Borrowers/Guarantors, i.e., (1) W/s. Radha Traders, Through
its Proprietor, Shop MWumber 81, i.-'l-:-ti-;Lanj. Agra, Uttar Pradesh- 282005; (2) M/s.
Raas Bihari Caterers & Events, Through its Proprietor, Authorised Signatory, Shop
Mumber 01, Sharma Market, F Block, gp. Chhota Gurudwara, Kamla Magar, Agra,
Uttar Pradesh- 282005; (3) Anuradha Bansal, House Wumber 35, Inder Enclave,
Balkeshwar, MWear Mahadey Mandir, Balkeshwar Dayalbaoh, Agra, IMtar Pradesh-
ZB2004; Also At; A-35, Brij Vihar, Kamla Magar, Agra, Wttar Pradesh- 282005 (4)
Jagdish Prasad Bansal, House Mumber 35, Inder Enclave, Balkeshwar, Near Mahadey
Mandir, Balkeshwar Dayalbagh, Agra, Uttar Pradesh- 282004; (5) Shailesh Bansal,
House Mumber 35, inder Enclave, Balkeshwar, Near Mahadey Mandir, Balkeshwar
Dayalbagh, Agra, Uttar Pradesh- 282004; (6) Ritesh Bansal, House Number 35, Inder
Enclave;, ‘Balkeshwar, Near Mahadev Mandir, Balkeshwar Dayalbagh, Agra, Uttar
Pradesh- Z82004; Also At: Shop Mumber 53, Matiganj, J!-Era Litar Pradesh- 28200%;
H} Archna Bansal, House Number 35, Inder Enclave, alkeshwar, Near Mahadey
andir, Balkeshwar Dayalbaglh. Agra, Littar Predesh- 282004; (8) Parul Bansal, House
Mumber 35, Inder Enclave, Balkeshwar, Near Mahadev Mandir, Balkeshwar Dayatbagh,
Agra, Uttar Pradesh- 282004
Notice is hereby given that, in the absence of any postpenement/discontinuance of
the sale, the said property shall be sold by E- Auction at 2,00 PM. on the said 21st
Day of May, 2026 by TCL., having its branch office at 03rd Floor, Rajendra Point, 1
|Raghunath Nagar, M. G. Road, Agra - 282002,
The sealed E- duction for the purchase of the EMFE"E alc-Ei with EMD Demand Draft
shall be received by the Authorized Officer of the TATA CAPITAL LIMITED till 5.00
[P.M. on the said 20th Day of May, 2026.

Type of
Possession | Reserve Price | ), Carnest

Description of Secured Assets _ (Rs.) l:hmt?a JE!-!H
Commercial Property Situated at Shop R Rs
Nu _33, Motiganj, Agra, Uttar - '
Pradesh, More Pnr?g{wl%' scribed 41&?&"'22&‘1' ﬁ:‘ﬁ-“:fsngﬁr
in Sale Deed Dated 18.04.2001, ppcios | Forty One his) Ten
Executed in Favor of Ritesh Bansal. Laihi':} B Thousand

- i East: Others Property, Thr.‘n.mnﬁ11 Eight Hundred
g:us'f{;:ith::lis Property; North: Rasta; Only) Only)

The description of the property that will be put up for sale is in the Schedule. Movable
articles/House hold inventory If any lying inside and within secured assel as
described above shall not be a-.-aulal:-ille or sale along with secured asset until and
unless specifically described in auction sale notice. The sale will also be siopped
if, amount due as aforesaid, interest and costs (including the cost of the salus are
tendered 1o the ‘Authorized Offices” or proof is given o his satisfaction that the
amount of such secured debt, interest and costs has been paid. Al the sale, the
public genarally is invited to submit thear tender personally, Mo officer or other person,
having anﬁ duty to perform In connection with this sale shall, however, directly or
incHrectly bid far, acquire or attempt to acquire any interest in the property sold. The
sala shall be subject.to the rulesfconditions prescribed under the SARFAESI Act
2002, The E-auction will take place through portal hitps:¥BidDeal.kn on 21st Day of
[May, 2026 between 2.00 PM to 3.00 PM with unlimited extonsion of 10 minutes
each. All the Bids submitied for the purchase of the property shall be accompanied
by Earnest Money a5 mentioned above by way of a Demand Draft favoring the "TATA
CAPITAL LIMITED" payable at Agra. Inspaction of the property may be done on 12th
Day of May, 2026 between 11.00 AM to 5.00 PM. )

Encumbrances: The Auction Sale of The Property Described Hersin “Annexure /
Schedule” is Subject to Civil Suit Titled as "Himanshu Gehlol Ve Ritesh Bansal & Anr™
EleaT_in? Registration Number 3812024 Currently Being Adjudicated Upon in The Court
of Civil Judge Junior Division Agra And Secuntisation Application Titled &s "Jagdish
Prasad Bansal Ve TCFSL" Bearing Registration Number SA/420/2025 Currently Being
Adjudicated Upon In DRT Allahabad And Civil Suit Titled As "Piyush Kant Upadhyay Vs.
Jagdish Prazad Bansal & Anr” Bearing Registration Number 378/ 2024 Currently Being
Adjudicated Upon in The Court of Civil Judge Junigr Divigion .ﬂ.Erm And Secoritisation
Application Titled as Piyushkant Upadhyaya Vs Tata Capital Financial Services Lid
Boaring Registration Number SA/421,/2025 Currently Being Adjudicated Upon in DRT
Allahabad And Securitisaticn Application Titled as Hlm:tnsllwu Gehlot Eadh;a;a
Vs Tata Capital Financial Services Lid. Bearing Registration Number SA/422/2045
Eurremllu Being Adjudicated Upon in DRT Allahabad. The Parties Acknowledge that
the: Said Property s The Subject of ongoing Legal Proceedings Before The DRT/
Civil Court, And Any Outcome Orders or Directions -isswed By the Tribumal Shall

hapne Apae, Brarosa dpnn Ka

INTEC CAPITAL LIMITED

CIN: L74899DL1994PLC057410
Regd. Off.: 708, Manjusha Building, 57 Nehru Place, New Delhi - 110 019
T.: +91-11-4652200/300; F.: +91-1146522333
Website: www.inteccapital.com, Email ID: complianceofficer@inteccapital.com

NOTICE
(FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY)
SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION
OF PHYSICAL SECURITIES
Pursuant to SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/I/3750/2026 dated
January 30, 2026 (“SEBI Circular”), the Security holders/Investors of Intec Capital Limited
are hereby informed that another Special Window has been opened for transfer and
dematerialisation of Physical equity shares in cases where transfer deed was executed
priortoApril 01,2019 and:
(@) Hadnotlodged the request for transfer of such securities
(b) Hadlodged the transfer request, but the request was rejected, returned or not attended
due to deficiency in the documents, process or otherwise.
The Special Window shall remain open for a period of one year, i.e. from February 05, 2026
to February 4, 2027. All eligible request received during this period shall be processed only
in dematerialised mode and shall be subject to lock-in for a period of 1 (One) Year from the
date of registration of transfer.
In accordance with the aforesaid Circular, eligible shareholders holding valid transfer
deeds executed prior to April 01, 2019 may submit their requests, along with a complete set
of requisite documents to the Company’s Registrar & Share Transfer Agent at the address
given below:
NAME: BEETAL FINANCIAL & COMPUTER SERVICES PVT LTD.
ADDRESS: BEETALHOUSE, 3RD FLOOR,
99, MADANGIR, BEHIND LSC, NEW DELHI-110062
Ph. 011-42959000-09, 011-29961281-283, 26051061, 26051064
WEBSITE: www.beetalfinancial.com

ntec

SrHTEL LKL

Alternatively, shareholders may reach to us at complianceofficer@inteccapital.com

Registered Office:

Intec Capital Limited

(CIN: L74899DL1994PLC057410)
708, Manjusha Building 57,
Nehru Place, New Delhi-11001

New Delhi
April 24,2026

By order of Board of Directors

ForIntec Capital Limited

Sd/-

(Niharika Gupta)

Company Secretary & Compliance Officer

IR EARTHWORK, P.WAY

EAST COAST RAILWAY

a-Tandaf Notice Mo, EPC-CECONIV
BES2026016, Did.: 18.04 2026

WORK & CONSTRUCTION OF MAJOR
BRIDGES, MINOR BRIDGES, ROAD OVER
BRIDGES/ ROAD UNDER BRIDGES
BETWEEN BARGARH ROAD AND
BADIPALI, CIVIL AND PWAY WORKS N
BARGARH ROAD, SARSARA,
DUMERPALI, BIJEPUR ROAD AND
BADIPALl YARDS IN CONNECTION WITH
CONSTRUCTION OF NEW BG RAIL LINK
PROJECT BETWEEN BARGARH ROAD
AND NAWAPARA ROAD.

& person shall be accepled againsl such
g-tenders avan i thess ars submited on finm's
leder ‘head and received I time. Al such
manua offers shall be considersd nwalid and
shall be rejecied summaridy withoul any
conaderation

Compiete information inciuding e-tender
dacumends of the ghove edender is avafable
n'webslie www.ireps.gov.in. The prospeciive
fendarers are advisad ba ravisit the wabsila 15
{Fillaen) days befors the dale of cosing of
tender ienote any changes’ cormganda issued
for this tender. The tenderersibidders must
have Class-lIl Digital Signature Certificale and
must be registerad oo IREPS garlal, Cinly
ragistared tenderar’ bidder can paricipate on
A-DENoenng.

Tha tendersrs should read all inslruckons o
b landerars canafully and ensure compliance
of allinsiructions

Chief Administrative Officer (Con)/

PR-ZHC.Jj26-27) Bhubaneswar

ALCHEMIST ASSET RECONSTRUCTION COMPANY LTD

CIN No. U74999DL2002PLC117052

(Under Section 13(4) of the SARFAESI Act, 2002 read with Rule 8 of the Security Interest (Enforcement) Rules, 2002)

A-270, First & Second Floor, Defence Colony, New Delhi-110024
Email: admin@alchemistarc.com, Website: www.alchemistarc.com

POSSESSION NOTICE

(For Inmovable Property)

DETAILS OF BORROWERS / ACCOUNTS

Whereas the undersigned being the authorized officer of Alchemist Asset Reconstruction Company Ltd (assignee of SBFC Finance Limited vide as-
signment agreement dated 30.09.2025) under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest [Act,
2002 (54 of 2002)] and in exercise of powers conferred under section 13 (12) read with [rule 3] of the Security Interest (Enforcement Rules, 2002 issued
demand notice dated 12th DECEMBER 2025 calling upon the borrower NK TAILOR, NEERAJ, RAVITA having loan account no PR01110485 to
repay the amount mentioned in the notice being of Rs. 6,35,057/- (Rupees Six Lakhs Thirty Five Thousand and Fifty Seven Only) within 60 days
from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned has taken pos-
session of the property described herein below in exercise of powers conferred on him under sub-section (4) of section 13 of Act read with rule 8 of the
Security Interest (Enforcement Rules, 2002) on this the 23th day of April of the Year 2026;
The borrower(s)/guarantor(s) and the public in general are hereby cautioned not to deal with the property and any dealings with the property shall be
subject to the charge of Alchemist Asset Reconstruction Company Limited for an amount Rs.6,35,057/- and interest thereon
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.

Loan Name of Borrower(s) / Date of
SE. | Account Co-Borrower(s)/ | Amount | 13(4) Description of Secured Asset Due Date
No.| "o Guarantor(s) Due (X) | Notice
H No.122, Khasra No.8, Ashoka Factory Ke Paas, Bheem
1 | PRO1111549 de=HICTAILOR | Rs 23- |Nagar, Meerut, Uttar Pradesh—250004WBoundaries: East Se;gtr?,ber
2NEERAJ ' 535057 APRIL - Plot Of Other, West : 14Ft Wide Road, North : Property| 2025
3. RAVITA | 2026 |OF Shekhar, South : Plot Of Other

The borrower(s)/guarantor(s) are hereby cautioned not to deal with or dispose of, by way of sale, lease, mortgage, charge, or otherwise, the
secured asset(s) described above without the prior written consent of the Secured Creditor.
This publication is made in compliance with the provisions of the SARFAESI Act, 2002, for the information of the borrower(s), guarantor(s),
and the general public.

In case of any queries, please contact the undersigned at the following contact details:
Phone: 011-46562584

Email: admin@alchemistarc.com, ashutosh@alchemistarc.com

Date:- 25.04.2026
Place:- DELHI

Sd/- Authorised Officer
Alchemist Asset Reconstruction Company Limited
(Acting in its capacity as Trustee of Alchemist XLVII Trust) Secured Creditor

VIKAS LIFECARE LIMITED

CIN - LZ5111DL1995PLE073715
REGD OFF: 0-1 VIKAS HOUSE, 34/1. EAST PUNJABK BAGH, NEW DELHI 110428,
PH NO: 011-40450110  EMAIL - info@vikasifecaselimited.com

UN-AUDITED CONSOLIDATED & STANDALONE FINANCIAL RESULTS FOR THE QUARTER ENDED 315T DECEMBER, 2025
FIGLURES IN LAKHS EXCEPT SHARE DATA

PUBLIC ANNOUNCEMENT

[Under Reguiation & of the Insolvency and Bankruploy Board of India
(Insolvancy Resolution Process for Corparate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
DAUPHIN AKG HOTELS PRIVATE LIMITED
I RELEVANT PARTICULARS :
! _Hame ﬂl_' EWFD!"E!E _EI"E:I:IIGF _BMFFHIH_MIE H[ITELS PRIVATE LIMITED 5
| 2. | Dante of incorporation of Comporate Debtor | 15.09. 2010
| 3. Authorily urder which Comparate Dablor is | Minisiny of Corporate Affais
mcorpoestad ! ragiskensd
4, |Comporaba leentity Mo_J Lmied Liakdily
|Identificafion Mo. of Cerporaie Deblor .
{Aidrass of the fagislered ofice and Address as par MCLT order: G-14, Meharani Bagh
princioal offica (¢ ary) of Corporata Debdor; Road, Mew Delhi - 110085, India  Address as per
Master Dala; KH-115 Vil Chhatterpur, Gadaipus,
South Wesl Delhi, New Delhi, india, 110030
' !nmlunrn:','-:u:lrrrher.:ement dasa 01,04, 2026,
| Drier commuricated on 15.04 2026
|80 days from order comenunication dae | e
15,10, 2026
| Harsh Kumar Arora
Reg. No,: IBEUPA-DCNP-MIGEIER01 8- 2020 2610
| AFA Valid Upte : 30062026

Ind Fioor, Shop Plot Mo, 8, BLA Elysium, East Punjabi |
Bagh Maret, East Pumiahi Bagh, Mew Delnk 110 036
Email : cacsharorai@gmail.com .
Zrvd Flpor, Shop Plat Moo 8, 'BLA Elysium’, East Punjake|
Commespondence with the Intarim Bagh Marked, Egst Punjabi Bagh, Kew Dehi-110 026
Rasolubon Profassiona Email : cirp.dauphinakghotels@gmail.com
Lt dale dor submissionof chams 04.05.2026 |
12.| Clagses of crediors, i any, under clause (b} | Mal Appleabie
of sut-section /A of sachion 21, ascartsined |
fy the Inlerim Resclutian Profassional

.| Mt ol Risakenty protssimals
identified to acl 35 aunonsed represantative
of cradilons in & ciass (three rames for
gach dass)

1481 Ralevant farms and

1B Detads of aulharized rapresentatives

&re availabie at

| U551010L2010PTC208320

|5

| & {Insoivency commencement date n
nespect of Coeparale Deblor
| 7, |Estimeted date of clogure of insahency
resHution process
B. | Hams and Regsirsiion number of the
msolvency professional aclng as Intarm
Resolytion Profassions

0. | Address & emal of the intenm resolution
professional, as rapishered with the bosrd

5 '[I_'ﬁu:dresﬁ ard e-mail iz be used for

hat Applicabie

a) Firangial Creditors: FORM C
Operatonl Creditors, FORM B
‘Workman and Ermployes. FORM D
CHher Creditors: FORM F

Finencigl Craditars in & class: FORM CA
‘Wiorgman/ Emplayess [through

2

Flace: Mew Bethi
Dale; 23.04,2076

Conzolidated Figures Standalone Figures
Porth Three Months Ended Hine Monthe Ended Year Ended Three Months Ended Mine konths Ended Year Ended
31-Dec-25 | 30-Sep-25 | 31-Dec-24| 31-Dec-25 | 31-Dec-24 | 31-Mar-25 | 31-Dec-25 | 30-5ep-25 | 31-Dec-14 | 31-Dec-25 | 31-Dec-24 | 31-Mar-25
Unandited Aodited | Unaudited | Unawdited | Unasdited | Audited | Unaudited | Unawdited | Unoudited | Unaedited | Unawdited |  Awdited
Total Income | 8775 1421990 11, 712.4% | 46,560.00) 34969.25| 50,598.52| 9.639.327)| 1413876 | 11,143 .42 | 45949.12| 33,925.66| 4899027
Tolal Expenses I 1.675.69 714,829.44 ) 12.206.48 | 36,224.75 3545649 51,293.57| 11,515,568 14.994.71 | 11,693.49| 35509.71| 34,196.47| 49,3455
Prafil! (Loss) Befose Tax | {3,318.16) | (12,007.85) | [GRO.ES)| (2,81 3.11'9]' {763.06) | {1,286.93)( (1,876.24)| (455.%6) (550.07)| 1043941 (¥70.76) {355.24}
Total Tax Expense {390.53) {111.81) 4.8 {489.67) | 4677 (195.39)| (400.83)| (106.54) (33.671] (502.98) 46.27|  (129.58)
Profit|hasz]) far the period {2.927.64) | (171,896.04) | ([BB5.69)| (2,323.41) [B09.33) | {1,001.54)| [1,472.41)| (349.43) (5716.48) | 1094239 (317.04) (225.66)
Total (ther Comprehensive [35.47) 38.30 (7.03) 46| 42392 i78.68 {9.29) [15.67) [6.40) (15.43) 423.92 a717.35
Ingomi |
Total comprehensive income | [2,963.70) | (11,857.75) | (692.72)| (2.,302,96) | [385.41) (T1Z.86) | {1,481.89)| (365.09) (522.86) 10,926.96 106,58 151.69
(Comprising Profit  (Loss)
and Other Comprehansive
Income for the period)
Paid up Eguity Shere Capial | 18,598.36 | 18,598.36 | 18,508.38 | 15592836 18,598.36 | 18,598.38 | 18,590.36 | 18,598,236 | 18,598.36( 18,598,356 | 18,598.36| 18598.36
(Face Value Bs 1 #ach) |
BaskeDilued | {0.04) 0.03 10.03) (0.20) .: 0.m 0.0% (0.08) (0.0} (0.03) 0.59 0.01 (0.071)
MNotes:

1 The Consolidzted financial results of the company have been prepared in accordance with Ind AS prescribed under Saction 133 of the Companies Act 2073 (1he Act) read with the relevant
rubes therewsnder and interms of Regulatien 33 of the SEBI (Lesting Dligations and Disclosure Reguinements) Regulations 2015

The above Quarier and Nine Months ended results have been reviewed by the Audid Committee and approved by the Beard of Directoes at their meeting held on Apnl 21, 2026, The
Statutary auditars have camied ot a Limitad Rewiew Report of tha results for the quarter znd Mine months apded Decembar 33, 20265,

For Wikas Lifecare Limited

Sundeep Kumar Dhawan
Managing Director, BIN:09508137

Sd/-

AU
SMAaLL
FIMAMCE
EAMNE

AU

& BCFEDULED COMWERGIAL EANE

Name of Borrower Co-Borrower

(A SCHEDULED COMMERCIAL BANK)

APPENDIX IV [SEE RULE 8(1)] POSSESSION NOTICE

13(2) Motice Date & Amount

Mortgagor/Guarantor / Loan A/fc No,

AU SMALL FINANCE BANK LIMITED

Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jaipur - 302001 (CIN:L36911RJ1996PLC0O11381)

Whareas, The undersigned being the Authorized Officer of the AU Small Finance Bank Limited (A Scheduled Commercial Bank) under the "Securitization and
Reconstruction of Financial Azsets and Enforcement of Security Interest [Act, 2002 (54 of 2002]] and in exercise of powers conferred under section 13 {12) read with rule 3
of the Security Interest (Enforcement] Rules, 2002 issued demand notice i the date as mentioned below calling upon the borrowers to repay the amount mentionedin
the said notice within 60 days from the date of receipt of the said notice as per the details givenin below table:

Description of Mortgaged Property

All that part and parcel of residentialfcommercial property Land)’ Bullding

Be Strictly Adhered to in Accordance with The Law. The Successful Bidder Hereby = ! LG 4 5.j -ADr-26
i ! k 2 rapresentative) FORM E (Afc Mo.) L9001060134129523 19-lun-25 21-Agr
%Héiﬁhﬁ[i%iﬁgz E:?hﬂ;ﬁgsﬂ?rl g‘%ﬁ;{fg{s}n}r‘lﬁ?ﬁéiSi?%g;ﬂ#%‘_’%ﬁfggggﬁ Tﬁl-ll'?;lr'ﬁllﬂ-lg Wl ink:https.fiobi.gov.infome’downicads Shubham Shamra (Borrower), Smit.Asha Rs, 1921717/- Structure and fistures Property- Situated At- MCNo-3164, Ward Ma-vl,
ot . y i i I'-""l:ﬁlml.l\!}ﬂlﬁ‘.is Sharma (Co-Borrower] Ra. nineteen Lakh twenty-one Phatak Manak Chand , Mohalla Dassan, One Shop PYT Mo-8&, ON Sroumnd
Egﬂ?;,wbre;EEESH-E:ﬁi?:fgsls_%lg%Ef{cuaﬂuﬁliitéuﬁgrugwgrgﬁLE'[H|?Eggggcﬁfga$diﬁld?ﬂ 1 ['E‘BL Ten Fiooe, Mayur Bhawan, 5"‘3:!“:“" Markat, Thousand seven hundred seventeen | Floor, Hauz Qazi, Delhi Admeasuring &.40 Sgmitr, East: SHOP NOJT., West:
Legal Status and Encumbrances of The Property and Agrees to Indemnify the Seler Canmnaught Clrcus, New Dalhi - 110001 Only 10-Jun-25 SHOP NO. 3,10 AND STAIRCASE, North: OTHER PROPERTY, South;
Against Any Claims .ﬁ.rising Therefrom, i R et vy Ciechig, Fanimant COMMON PASSAGE
Mote: The intendin idders may contact to Tata Capital Limited at | | i ik { X : x T ;
EHﬂhill No. +91-36‘3?005235 7 Authorized Officer Mr. Haj.p‘fldﬂ; Email id:  Netice is hereby gven et the National Company Law Trbunal has ordered the cammencement of a | iAfc MNo.) I_'-‘lunluﬁﬂlilﬁﬂﬁﬁtl_ . 22-lan-26 All that part ar!-:: parcel of remde:nt-.-.l."-:nmm __n:.uar property Landy/ I:I-..ul-:hn_g.- 20-Apr-26
I'Ii.]’ﬂ'ﬂl\'ﬁ'lﬂ'lmﬂpltll-:ﬂm Enlj HﬂhHE Hu.. +g,-l _gﬁ}zn? 5151 5 EIIFIJTE|E hE.’:l‘-‘EI'I-:?' resalulicn [YOCESS cfita DEUP"I-IHAHG Hotsls Privata Limitad an 61042026, fsif Sakfh [Bﬂl’l’ﬂ'ﬂ'&l"l‘. SmtAfshana Saifi Hs. 22&3131,.": St !JI:! ur-."..'lnl‘.i |'|:-|1ur-P'. F'I"I:IF}'I‘T'IIII'S:I'!IJ.'.IIM Al-Plol No. 34 Bloac |l:'|._._, 5I'I.'|I:Ir:i|-_|
For detailed terms and conditions of the Sale, please refer to the link provided in] |1} : i vate Limi et \ imeaity| | (Fo-Borrower) Rs. Twenty-Two Lakh Sixty-Three | Noida, District- Gautam Budh Nagar, Uttar Pradesh, 201301 Admeasuring
L = } : : J Tha cracttars of Dauphin AKG Hotels Private Limitad, ars hereby calked upan tosubmil their claimswith | Thousand One Hundred Eighty-One | 1140 SQFT
BRCIES) TIBNIN S NDRTE, Ko h"'[fm Aatacapital.comicontent/dam/Ama- | | oot an or hefore 09,05.2026 %o the interim resolutian professional al Ihe address mentoned agains! | X
capltllf%df.n'e-au:ttqnf!cfﬁlm?th-ﬁ- ul:_trun-qusgagur-FuhhcmnnfR:dha- | entry Na. 10 Cnly 13-Jan-26
Traders- TCFLAD370000011058784-TCFLAO3700000108! Nﬂﬂ.pdl : Tha firancial credars shal submi (hair claims wilh prood by electronic meares ory. All offer credtars may | (& e Mo.] L9001060E36038274 & 78-lan-2G& &l that part and parcel of residential/commaercial property Landf Building) | 22-8pr-26
Place- Agra (Uttar Pradesh) Sd/-, Authorized Officer, { sutimit the claims with proof in person, by pest or by electrone: means | L3001060124715034 : Rs. 540566/ : Structure and fixtures Property Situated At- Part Of Gata No 2483, Mohalla
\Date- 25-04-2026 Tata Capital Limited | | - . 3 i ! 2 ; P LR | amt, Geeta Devi [Co-Borrower & Legal fs. Five Lakh Forty Thousand Five Ehatriveara, Kasba Sikandrabad, Dist- Bulandshahr, Uttar Pradesh Bounded
{ & finanoial creditor bebongng i & class, as isled against the eniry Ne. 12, shall indicale ils choice of ; : < » x 0 .
¥ RN R ey T i i) 7 g i | Heir OF Late Shri Umesh Chand - Hundred Sixty-5ix Only & A5 East-  Khet OF Seller, West- PO Mand Kishor, Morth-  Khet Of Sellér,
| anilsdresed] reprasanialivi ram amang e Ihrde | neobancy prolessiorals sted againsl amtsy No, 13 ba s B Rs. 509043 ! v !
| @5 authorised representative of ihe class [specify class) n Form CA orrower) R B TRAE E o T :: & — south- Road Admeasuring 50,18 Sqyds.
| Submizsion of false or misleading proofs of claim shall attract penalties. — msdr_ | Three Only 27-1an-26
arsh Kumar Arora | : :
e : . . i il | {Afc Mo.) L900L060145086568 21-lan-26 All that part and parcel of residentizl/commercial property Landy Building/ | 22-Apr-26
| Date : 24.04 2026 Interim Resolution Professionai of Dauphin AKG Hotels Private Limited | Ravi {Borrower], Smt Suman Lata {Co- Rs. $95831/- Structure and fixtures Property Situated At - VILL- Mavinagar, Tehsil-

| Place: Now Dathi Regn.No.: IBEIIPA-DO2AP-NODEIE2013-20201 2610 |

Borrower) 5. Mine Lakh Minety-Flve Thousand
Eight Hundred Thirty-0One Onky 19-lan-

B

Anupshabar District - Bulandsabar, Uitar Pradesh, 202394 Admeasuring
303.75 Square Yard, East: RASTA, West; H/O PREM CHAND , North;
RASTA, South: H/O DHARARM SINGH

APPENDIX IV (See Rule 8(1))
POSSESSION NOTICE
(For Immovable
Property)

The borrower having failed to repay the amount, therefore notice is hereby given tothe borrower and the public in general that the underzigned has taken
possession of the property described herein above mentioned table in exercise of powers conferred on himfher under section 13{4) of the said [Act-2002)
read with Rule 8 of the said rule on the date mentioned inthe above table. "The borrower's attention is Invited to provisions of sub section (8} of section 13 of
the Act read with rule 8 (B), In respect of time available, i.e., 30 days from this intimation, to redeem the secured assets.” The borrower inparticular and the

GRIHUM HOUSING FINANCE LIMITED

Registered Office:- 6th floor , B- Building ,Ganga Trueno business
park, Lohegaon, Pune -411014.

Whereas, the undersigned being the Authorised Officer of Grihum Housing Finance Limited herein after referred as Secured Creditor of the above E”h:i.'”ﬁegefg”hh?ﬁbz?”ti“"Ed. ”]”Et. t"kdfa" "'“r"':h FRE ':"':"_"Et;':."'f”d ET”‘;':'EE'"”EE""'"‘.I" "hz F'rf'ifer;" "‘”'hb;s”h]e‘“ tathe chargeof the Al Small Finance
Corporate/ Register office under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter LS SO I D R O i O M (R MBS BT RBO CU e S UOME Sl 1y _ -
referred as the "said Act") and in exercise of the powers conferred under Section 13 (12) of the said Act read with Rule 3 of the Security Interest Place: Delhi Date: 24-April-2026 Authorised Officer AU Small Finance Bank Limited
(Enforcement) Rules 2002, issued a demand notice below dated calling upon the below Borrowers to repay the amount mentioned in the notice within 60
days from the date of receipt of the said notice. The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in
general that the undersigned has taken possession of the property described herein below in exercise of powers conferred on him/ her under Section 13 @ e A U SMALL FI NA NC E B A N I( I_lM l TE D (A SCHEDULED COMMERCIAL BANK)
(4) of the said Act reaq with Rule 8 of thg gald rules of the Security Iqterest Enforcementl Rules 2002 on 22ND Day of the April of the Year 2026.. | il } Hegista-red office :- 19-A, Dhuleswar Garden, Ajmer Road, Jaipur-302001, Ra jasthan{lndia] CIN L36911RJ1996PLCO11381
The borrowers in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject . . : :
to the charge of secured Creditor the amount and interest thereon. The borrower's attention is invited to provisions of sub-section (8) of section 13 of the APPENDIX-IV-A [See proviso to rule B[E}] Sale notice for sale of immovable properties
Act, in respect of time available, to redeem the secured assets. Details of Property taken in possession are herein below. E ey iy : e D R AT
— - - - ~auction Sale Notice for 5ale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
Sr. Name of Borrowers Descrlptlon of Property Possession| Date of Statutory Amount in Demand Notice (RS) wilth prowvisn to Rule B (6] of the Security Interest [Enforoement) Rules, 2002
No. taken Date | Demand Notice Loan No Motice |5 hereby given to the publie In general and In particular to the Barrower {s)f Co-Borrewer (L) /Mortgagor (5) and Guarantor (5] that the below described
LAP06592000000650421 30 Imvmovable properties mortgaged to the Secured Creditor, the constructive/physical possession of which has been taken by the Authoclsed Officer of AU Small Finance Bank
All That Piece And Parcel Of The Freehold Residential Limited (A Scheduled Commercial Bank], the same shall be referred herein after as AUSFB. The Secured Assets will be sold on "As is where is", “As is what is", and "Whatever
- , . Rs.174890/- (Rupees One Lakh there is" basis through E-Auction for recovery of amount mentioned in the table below alang with further interest, cost, charges and expenses being due to AUSFB viz
Built Up Flat No. Ff-1, On First Floor Built Situated On Seventy Four Thousand Eight Secured Creditor.
Plot No. B-29, Area Measuring 200 Sq. Yds., Out Of Hundred Ninety Only) Paylable as it s hereby informed you that we are going to conduct public E-Auction through website hitps:/fsarfaesi. auctlontiger.net
NIRANJAN  |Khasra No. 216 At Rail Vihar Sahakari Avas Samiti Ltd. on 11/02/2026 along with interest S Date & e : Contact
GUPTA, Said Property) At Village - Sadullabad, Pargana & @18.35 p'i'otlallmtni realization. b D'I;EE,D:J:::,,:E / Amount of Date ofl  pescription i) Miﬁtnr oo :} Bidsub-|  Place | "
1..| _MANJUDEVI, |Tehsil Loni, Distt. Ghaziabad, U.P.. (Herein After| 22/04/2026| 11/02/2026 HL00659100000005011805 Co-Berrowers/ 13(2) Demand < sith of Property Proparty | Property |E-Auction| Mission| _of Tender S
KRISHNA PRASAD | .- . . Guarantors/Mortgagers Natice SuBIsEoN visit date
Reférred To As The Boundary As Per:- East- Rasta 30 Rs.1526675/- (Rupees Fifteen
Ft. Wide, West- Plot No. B-28, North- Plot No. B-30, Lakh Twenty Six Thousand Six Afc Mo 13-lan-25 049-lan- | Property Situated At- Rs, R, 03-lun- | Onar | AuSmall Finance | Amit Lohiya,
South- Rasta 25 Ft. Wid Hundred Seventy Five On|y) LS00IoET1 24292592 &K Rs. 201676/- 28 kh Mo 137 153, Plot | 2500000/ 250000/- 26 Before | Bank Ltd, Branch | 7340011760
oulh- Rasta 2o L. Wide payable as on 11/02/2026 along L9001060119796404 Rs. Twa Lac One No 96, KillaNo24 13|  Rs Rs. Two | 2.00 PM | 01-lun- | Office : BP No &
P : Sanjit Kumar 5/0 Sarayu Thousand Six FaAnd 32 2B And &1 | Twenty- Lakh b 4. 00 16 49, Ground G7 73358234,
with miﬁ:ee:(taac? lfgg p-a. till Prasad [Borrower), Hundred Seventy-5ix SSAnd 7417 And B | Five Lakh Fifty F M with Floar, Meslam | auctions@au
1zation. Smt Mamta Devi W/O Only & 612 And 1374 And | Onty. | Thousan |unlimited Bata Road New |  bankin
All The Piece and Parcel of Plot No.A-27, Area Measuring hathura Prasad [Co- Rs. 2437114/- 1480 And 1511 16, d Onby. |extensicn Industrial visit date :
216 Sq. Yds., Upper Ground Floor, Without Roof Rights, Loan No. Borrower) Rs, Twenty-Four Lac Mustatil No 5 And 12, of 5 Township 29-May-26
Property No0.1/3058-B,(Old No.l/3058), Khasra No. LAP0244200000005019923 Thirty-5even Village Lakarpur, Dist- minutes Faridabad -
9 YOGESH KUMAR, |794/604, Situated At Village Sikdarpur, Abadi Known As IEsk r?Sé17920l- (R_lrjﬁees Nidn(la\lteen ; Th ;u 5;?:' TE Fir,ifahad' I-_Iarv;-ina 121001
: Ram Nagar Extn., Loni Road, lllaga Shahdara, Delhi akh Seventeen Thousand Nine LNOFED roureen TR Bunng
JyoTl 110032,; Hereinafter Referred As The "Said Property"),; 22/04/2026|  11/02/2026 |y roq Twenty Only) payable as Only As on 10-lan- Square Yard
Hereinafter Referred As The "Said Property")And Which on 11/02/2026 along with inter- aa
Is Bounded As Under:- Boundaries:- East : Property Of est @ 15.85 p.a. till the realiza- Afc No.: 14-Nov-24 18- | Property Situated At- Rs. Ris. 29-May- | Onor | AuSmall Financa | Amit Lohiya,
Others West : Property Of Neelam Jain North : Remaining tion. L3001060839206474 & Rs. 516675/ Nov-25| Khasra Mo 2627-2, |2200000/-|220000/-| 26 Before Bank Ltd., 7340011760
Portion South : Gali 15' Ft. Wide L3001060130985166 Rs. Five Lac Sixteen Gad Mukteshwar Rs. Rs. Two | 2.00 PM | 26-May- | Branch Address - &
All The Piece And Parcel Of The Property Bearing Loan No. Sncnbu il IR ek o L ohona | Tun gk [ rwety [Bmsh | | vaunavitar: | suesonsan
MARIA PETER No.Rz-H-705-D, Built On Land Measuring 150 Sq. HL00652100000005044039 [Hurmwzr], ME.Ln o] Kumar Fivie Only As url:l in Mohalla Adarsh Ciniby. T-h-:!uz;;rn unlimited Mew Delhi - l bank.in
Wife and Legal | Yards, Le-. 125.415 Sq. Meters: Out Of Khasra. R_s' 35,19352l' (R,Upees (Co-Borrower], Smi.Jayvali 12-MNov-24 & Magar, Hapur, Dist- d Onfy. |extension 110053 visit date ;
3 | Heir of GABRIEL |IN0-61/23, Situated In The Area Of Village Palam, Delhil 99/0419026  11/02/2026 ThirtyFive Lakh Nineteen Bipti (Co-Borrawer) 15-Oct-24 Ghaziabad, Uttar of 5 25-May-26
_ State, Colony Known As Raj Nagar-li, Palam Colony, Thousand Three Hundred Fifty Rs, 1867912/- Pradesh. minittes
PETER [Since |[New Delhi 110077 East : Portion Of Plot West : Two Only) payable as on Rs. Eighteen Lac Admeasuring 180
Deceased] Other's Property North: Portion Of Plot Then Road 20' 11/02/2026 along with interest Sixty-Seven Sq.¥ds
Wide South: Other's Property @ 11.85 p.a. till the realization. Thousand Mine
Loan No. Hundred Twelve
All The Piece And Parcel Of The Plot No. 46 Area Only As on
Measuring 40sq Yds Out Of Khasra No.. 938 Situated HL00399100000005064449 10-Oct-24
HARGOVINDRA , . . Rs.1134321/- (Rupees Eleven
At New Vikas Nagar Phase-2, Village Loni Pargana 2910412026 Lakh Thirty Four Thousand Three The tatmeand cotibtione of aaiction sile:
4 GOVINDRA’ Loni Distt GhaZ|aba.d' (Heremaﬁer Called Said 11/02/2026 Hundred Twenty One Only) (1) Thie E-Auction sale of Secured Asset ison "asis whoreis” | “asiswhat is" |, “whatever thereis” and “no recourse” basis for and on behalf of the Secured Creditor wiz, AUSFB
KUSUM KUSUM Property) And Boundaries Of The PrOperty- As Per Sale and there Is no knewn encumbrance which exlsts an the sald property, (2.} For participating in online e-auction sgle, Bld document, coples of PAN Card, Board Besaolution In
_ payable as on 11/02/2026 along
Deed Dated 13.05.2013 East-Rasta 20 Ft West:- Rasta with interest @ 13.85 p.a. till the case of Company and photo |0, address proof are required to be submitted along with EMD, which is payable by way of RTGS/NEFT/DD in the name of MSME AUCTION
10 Ft North-Plot Of Digar Malik South- Plot Of Others realizatilon e POOL ACCOUNT OF AU Small Finance Bank Limited, Current account No.1921201121711599 AL SMALL FINANCE BANK LIMITED Fifth and Sixth Floar Sunny Big Junction
- . . _ _ L STC Khasra No. &4 to 67 Gram Sukhaipura Mew Atich Market Jaipur 302020, IFSC Code: AUBLOOO2011, Once 2n Online Bid is submitted, same cannot be withdrawn: Further
Note: In any case if there is any difference between the contents of local language publication and English newspaper publication, any EMD submitted by bidder will be required to send the UTR/Ref no/DD No of the RTGS/NEFT/DD with a copy of cancelled cheque on the following email 1Ds i.e.
the Content, of the English newspaper language published in Financial Express shall be prevail. auctlons@aubank.in (3.) All Interested participants / bidders are requested to-visit the website hitps:/fsarfaeslauctiontiger.net & hitps:/ /www.aubank.In/bank-auction
Place: Delhi Sd/- Authorised Officer for further details including Terms & Conditions, tofake part in e-auction sale proceeding and are atso advised to contact e-mail of auctionsi@aukbank.in
. NA. : : : Foat Please Note; - This is also a 15/30 days natice Under Rule B(6) read with Rule 9(1) to the Borrowers/Co Borrowers/Mortgagors of the above said kboan account about sale through
Dated: 25-04-2026 Grihum Housmg Finance Limited tender /inter se bidding on thi above-mentioned date, The prope by will b sald, iftheiroutstanding dues are not repald in full by the Barmower Inthe ghien notloe perod,

Place : Delhi

epaper.ﬁnanciaiexpress.curr'. .

Diate : 24-04-2026 Authorised Officer AL Small Finance Bank Limited

New Delhi
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THE
BUSINESS
DAILY

(ufaufa fea (werdw) T 2002 &% @@ o(1) & W ufeq 7w s(6) & &)

. Regd. Office: Muthoot Centre, TC No 27/3022, Punnen Road, Thiruvananthapuram, Kerala, India - 695001. CIN : Regd. Office: Muthoot Centre, TC No 27/3022, Punnen Road, Thiruvananthapuram, Kerala, India - 695001. CIN :
Regd. Office: Muthoot Centre, TC No 27/3022, Punnen Road, U65929KL1997PLC011518, Ph: +91 471 4911400, 2331427, U65929KL1997PLC011518, Ph: +91 471 4911400, 2331427.
Thiruvananthapuram, Kerala, India - 695001. CIN : Tt efdd afaaal @t a1 & o TIagRT T & St 8 B up to 30.06.2025 & All other 6 months tenure gold loans up to Tt Geiftrd safadl @Y Gl b o7 UadgRT gaT of Sl § @1 up to 30.06.2025 & All other 6 months tenure gold loans up to
U65929KL1997PLC011518, Ph: +91 471 4911400, 2331427. 30.09.2025 and EMI gold loans due up to 31.03.2026.Also_those gold loans where interest is due and not pald up to 31.03.2026 are 30.09.2025 and EMI gold loans due up to 31.03.2026.Also those gold loans where interest is due and not paid up to 31.03.2026 are
g P g paid up
T T e B G $ T CaERT G 3 911 S 7 up to 30.06.2025 & Al ;gTOéncluded in thlsz%ctlgg%i %’5 %@0?2@%‘1@ ﬂm% &1 GHY Sfid T § YT o7 IR IR FearT T S R 4t 316l b goTY e also included in this auction. %1 IF Sid 99T 91 T SR -IR a1 20 o IR o/ a eTT el
other 6 months tenure gold loans up to 30.09.2025 and EMI gold loans due up to . S L= | TR:”%.B a1 fietl 27.05.2026 BT 10'006@1‘3[%“
31.03.2026 Also those gold loans where interest is due and not paid up to 31.03.2026 Auction Date: 27.05.2026 - GWALIOR DISTRICT - DABRA: 2236000908, 2236000981, 2236000990, 2236001014, 2236001048, Auction Date: 27.05.2026 - PANIPAT DISTRICT - PANIPAT: 0842001062, 0842001112, 0842001115, 0842001130, 0842001187,
Misrrdrdvisnisni SOR e Al g 2236001193, 2236001233, 2236001240, 2236001241, 2236001278, 2236001290, 2236001297, 2236001314, 2236001746, 0842001342, 0842001417, 0842001429, 0842001453, 0842001464, 0842001465, 0842001480, 0842001509, 0842001595,
R SR -3R G 20 O TR W ofd 0% TSTT el T © g} e 27.05.2026 Y 2236001750, 2236001792, 2236001837. GWALIOR HAZIRA: 4419001440, 4419001494, 4419001533, 4419001659, 4419001691, 0842001624, 0842001672, 0842001681, 0842001991, 0842002231, 0842002262, 0842002409. PANIPAT-MODEL TOWN:
10.00 9 & TR R & SR | 4419001702, 4419001736, 4419001757, 4419001797, 4419001807, 4419001809, 4419002083, 4419002088, 4419002171, 2870000957, 2870000958, 2870001002, 2870001025, 2870001121, 2870001123, 2870001145, 2870001146, 2870001164,
Auction Date: 27.05.2026 - MANDSAUR DISTRICT - MANDSAUR: 4266000425, 4419002366, 4419002428. GWALIOR NAYA BAZAR: 4245001238, 4245001421, 4245001450, 4245001471, 4245001473, 2870001166, 2870001184, 2870001201, 2870001202, 2870001204, 2870001232, 2870001252, 2870001256, 2870001257,
4266000547, 4266000557, 4266000566, 4266000625, 4266000668, 4266000675, 4245001475, 4245001485, 4245001545, 4245001557, 4245001660, 4245001673, 4245001711, 4245001720, 4245001764, 2870001258, 2870001259, 2870001271, 2870001295, 2870001313, 2870001314, 2870001315, 2870001317, 2870001336,
4266000717, 4266000727, 4266000741, 4266000742. Auction Date: 27.05.2026 -| |4245001767, 4245001854, 4245002175, 4245002214, 4245002306, 4245002325, 4245002331, 4245002335, 4245002338, e o A A B A AR A T i L AR R e
RATLAM DISTRICT - RATLAM: 4068000535, 4068000715, 4068000735, 4068000749, 4245002385, 4245002393, 4245002628. GWALIOR-CITY CENTRE: 2598001445, 2598001473, 2598001479, 2598001570, ggggggggg* ggg‘égglggg 22862‘;%%11561% 22%2%%%21%%% 22%76%%%21073222' 22867 2535117926’ ngggggffg P;eglspo%:} ?ﬁNAZUGIESIS 0% 1 f},%'
4068000909, 4068000976. 2598001604, 2598001605, 2598001724, 2598001778, 2598001809, 2598002210, 2598002215, 2598002218, 2598002260, i b oo farcis e b J 5, : tael 2 et fonl
- O TrETS W ST P e | Fuan e € afe farh fet| | 2598002261, 2598002329, 2598002357, 2598002547. GWALIOR-MOOR BAZAR: 2579002294, 2579002350, 2579002384, 222288 1973’ Zggggg 199? zgggggzogg' 2222832022’ 2222882 1?2' 2222882 1?2’ 2322882%% 2222382283 22228822?5'
PRUEY I & gft 7 8 wig o Aandt 03.06.2026 HY I 10.00 T RATLAM 2579002392, 2579002413, 2579002437, 2579002438, 2579002439, 2579002476, 2579002532, 2579002533, 2579002549, 668002223, 2663002247 26EB002249. 2666002286, 2668002306, 2668002309, 2668002314, 2668002318, 2668002330
DISTRICT - RATLAM: GROUND FLOOR DO BATTI NEAR HDFC RATLAM 2579002550, 2579002552, 2579002581, 2579002600, 2579002654, 2579002655, 2579002673, 2579002675, 2579002696, OBG8002345 2668002378, 2668002380, 2668002381, 2668002382 2668002407, 2668002477 2668002482 266800250l
!hWAY STATION ROAD BE%R%YE% BA%K RAT q% RATLAI\QH PIFl;lA'157001 W 2579002727, 2579002757, 2579002776, 2579002781, 2579002831, 2579003090, 2579003097, 2579003128, 2579003158, 2668002555 2668002578, 2668002588, 2668002617, 2668002618, 2668002638, 2668002680 2668002713, 2668002728,
WW o 4 RTGS LN qsau T- PTS TR 2579003301, 2579003480, 2579003580. GWALIOR-MORAR SADAR BAZAR: 2590002570, 2590002679, 2590002753, 2668002749, 2668002805, 2668002834, 2668002842, 2668002847, 2668003573, 2668003619, 2668003627, 2668003678,
Lol ERT CIRIBR I . 2590002756, 2590003096, 2590003166, 2590003229, 2590003230, 2590003286, 2590003306, 2590003672, 2590003689, 2668003739, 2668003769, 2668003955, 2668004011, 2668004095, 2668004124, 2668004131, 2668004231, 2668004247,
gy firoid fRifies 2590003909, 2590003962, 2590003982, 2590004019, 2590004027, 2590004197. Auction Date: 27.05.2026 - MORENA DISTRICT - 2668004462, 2668004487, 2668004503, 2668004603. PANIPAT-SECTOR 11: 2988000586, 2988000628, 2988000629, 2988000685,
MORENA-MS ROAD: 2577002552, 2577002562, 2577002576, 2577002578, 2577002590, 2577002624, 2577002629, 2577002630, 2988000698, 2988000700, 2988000707, 2988000708, 2988000730, 2988000741, 2988000742, 2988000750, 2988000752,
2577002701, 2577002733, 2577002771, 2577002786, 2577002787, 2577002797, 2577002833, 2577002964, 2577002995, 2988000755, 2988000773, 2988000783, 2988000787, 2988000805, 2988000845, 2988000871, 2988000875, 2988001141,
2577003078, 2577003094, 2577003148, 2577003172, 2577003187, 2577003191, 2577003192, 2577003587, 2577003731, 2988001210, 2988001231. Auction Date: 27.05.2026 - SONEPAT DISTRICT - GANAUR-HARYANA: 2613001173, 2613001174,
2577003752, 2577003793, 2577003819, 2577003821, 2577003824, 2577003849, 2577004114, 8000072577. Auction Date: 2613001177, 2613001179, 2613001180, 2613001218, 2613001225, 2613001238, 2613001263, 2613001288, 2613001299,
27.05.2026 - SHIVPURI DISTRICT - SHIVPURI: 2240000724, 2240000868, 2240000875, 2240000880, 2240000884, 2240001014, 2613001318, 2613001319, 2613001346, 2613001354, 2613001355, 2613001357, 2613001368, 2613001377, 2613001399,
r . 2240001038, 2240001040, 2240001050, 2240001120, 2240001131, 2240001137, 2240001153, 2240001168, 2240001213, 2613001413, 2613001416, 2613001442, 2613001447, 2613001485, 2613001501, 2613001506, 2613001520, 2613001521,
= HDFC BAHK Qaﬂw azﬁ m 2240001216, 2240001220, 2240001227, 2240001304, 2240001623, 2240001716. 2613001525, 2613001533, 2613001549, 2613001551, 2613001552, 2613001553, 2613001581, 2613001598, 2613001607,
L SFrereR ~ o TTEten W P AT | ST @ & b afe e Rt SRUEw I 2 T 7 8 wé @ fremh 2613001622, 2613001625, 2613001630, 2613001631, 2613001649, 2613001660, 2613001677, 2613001678, 2613001679,
'{:i' 06.06.2026 aﬁw 10.00 aﬁ' GWALIOR DISTRICT - GWALIOR NAYA BAZAR: Ground Floor, No. 397, GWALIOR NAYA 2613001688, 2613001691, 2613001702, 2613001739, 2613001752, 2613001760, 2613001766, 2613001773, 2613001776,
TN @, i | 538, QUUTR, IW WW 2613001803, 2613001805, 2613001830, 2613001831, 2613001832, 2613001840, 2613001852, 2613001868, 2613001886
BAZAR, Door No.397,GOPAL BHAWAN,NNAYA BAZAR LASHKAR GWALIOR-474009 , TR TAiford 1 sTeit | Frferdaten @ ‘ , ) : ' : : : ,
Pra & 4 °°r ° R I T PAN S T 2 | U TGS T i S T ! 2613001895, 2613002191, 2613002193, 2613002346, 2613002684, 2613002749, 2613002764, SONEPAT-HARYANA: 2669000590,
2\ E%Wm 2669000625, 2669000629, 2669000657, 2669000666, 2669000667, 2669000682, 2669000751, 2669000757, 2669000763,
. o . o 33 2669000804, 2669000814, 2669000815, 2669000830, 2669000848, 2669000852, 2669000858, 2669000880, 2669000883,
i SfecfEd wfer | siueh W@ Wik % Sgel RO feran 71 Sk gR A 2669000888, 2669000893, 2669000979, 2669001001, 2669001024, 2669001050, 2669001053, 2669001070, 2669001092,
IR AT FTd A o qeErd ff HSIQR A ST AR RN GO I m a'T&IW fﬂﬁ’lﬁ@ 2669001407, 2669001509, 32ﬁ6$001542, 2669001552I 2669001554% 21%33%1570, 2669001576, 2669001595, %62?%1[ 679. -
&t fopam | qenfy, S 7 wRd dfaer sifufem, 1872 @t ORT 176 % Farta ' ' . 11el e, 2w T, Afer fafw e, 06.06.2026 ! {E 10.00 IS PANIPAT DISTRICT - PANIPAT-SANAULI ROAD: GROUND FLOOR, NANAK SINGH |,
e 4 e 1 sfeefad Tierg W Tt agst o wiE T WA A, W W, E-400013/ MUTHOOT FINCORP LIMITED DOOR NO. 345/46, WARD NO.9, SANAULI ROAD, NEARKANSHIGIRI MANDIR , PANIPAT,
¥ , QWT@I@* | gefl & i TATA e T A A, TR @, 1 A W, HARYANA , 132103 , TR 3mIfod @t gt | e 2 3 3 Wiel Yed™ U7 ,PAN PTS WRgd I | A
Tk Ul ST § el B e ¢ omer W’ O SMUR W S o ol T A, AT-282002 Pifigreaten o) 36T RTGS GRT TEHR T G | .
foam 81 3 awgu, Srfa waeRt iR W, o wiclerd dRERfdT wfddst

yfafa feq  (wedw) fam, 2002 & f@w 9(1) & W9 ufeq s(6) & weem & W ufeq foxiar snfaat
&% vfafaertor ua gAfdwior aen ufawfa feq wadw sfafwm, 2002 (etfufvem) & swefim smar st &
fasra &g -Tomit faera gEmT

THIS |5 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE
AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY
OR INDIRECTLY, OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE EMERGE PLATFORM OF NSE (NSE SME) IN COMPLIANCE

FWOT WAl |, 20446202 (gWiea kor @rar €. CFLA0370000011050784 )
qar TCFLA03700000110069400: #ad wen e
gfaa foFan S § i 2t Sftea fafiee (Feiua) v TR-Sfeh fom ot € ofR st sifafrrm,
1956 % WAl % dgd friid 8 iR sHeR Ui shraterd Uf e fasa o, 2R U, 114t
HiTE, TOIERTE e WA SR W, aE-400013 R A TAA H TH IR FRATAT IW IS
(‘wmeEn’) ® ¥ Al 24.11.2023 % 3R T dEd, WA hoAr fafer sfreRor (TAEieet) gaE
q O AR, 2013 AR 66 R 17 AR TrGHHT o W1 UfSq FRT 230 W 232 & WraHmHt
% TEd T<RF & B H T FHiued FweAREd Addst fafes (Aduweaua’) 3iR e swibes
FHitea fafes (‘Adrdiea’) qen skl & w9 # e Sfea fafirs (‘dediea’) & & gatE
1 Ao (V3 Ao W fafead W S S B | 39 We #, SHUhIaTe SR See (S
HUET) 30 IUHH b A Feft Fufa, gReafad, sifreril, oy, fed, e, i, S,
arete, T, gfasyferll enfE 2 @rer 01.01.2024 & T M Ho & w9 H Ifea # faem =
Tl 1 3H S MR Ao e H, Fefea gry fromfed @it glaen swes iR s dely
T [ff TRET SEE U i BARd R U MU 3R 39 YR diua 3We ded #
[ SRUTehdl &t/ e -eoTehaiai ] | SraT i i §heR & .
frfafaad sorerdl/ae-oehdl &l {9y &9 | T A 1 ATEs e 9 9 TAERT Ja &
St & T <rer Shfted . (9fia seer/deiee) & oW iR A= aftia sraa Tt e
el 2Tel hivedt fa. (Ufayd der)  sifuga Wit g1 @R form T §, S 7 ST R
“STE IR R qen S e ot € I € SR s IEd’ SMUR W 21 WE, 2026 I ekt 6t SRR
et faa sTRa w1 fasea gfavd %0 @ oyt % g fRE ST § SR S urehat/wE-
FUTEhAl/ T 3teid (1) FAE Wen ¢Td, TWH WNWEel % WiAW W, g W’ 81,
IS, 3T, I Y- 282005; (2) Had 1w fowdt Fed Uz zdew, oud e,
Ifpa FEATeRehRAl o WEAR ¥, M HOX 01, YA Whe, TH SAleh, WM BIET THEN,
HAAT TR, AN, (IW YQI;- 282005; (3) AT §6A, WhM We¥ 35, IR Tod,
TeehgeR, Weled Wil o UM, STcTchYe’ QATOEN, 3IWRI, Sul UQUT- 282004; THeh ITCITel:
T-35, g7 foER, AT TR, WA, SW YR~ 282005; (4) WG YAIE SHA, Hehll e
35, T U=RAd, AIcTeh¥er, Tdel HiaT o UTH, SIelehYel ST, AN, vl Wa9l-282004;
(5) SO WO, Weh Wl 35, ¥ TrkAd, WlcThver, Weldd WGl o UMW, acloh¥er
TATCIENT, 3T, IR WSWT- 282004; 282004; Tk STl GehM WeR 53, WA, 3TN,
I UST- 282005; (7) LN ST, Hh e 35, FaT UwkdAd, STcTehYer, HEled AT o
U, SIcTehYel TATAENT, PN, IW WS- 282004; (§) UGH ST, WM He) 35, IR
Ui, SochYel, TETAd Hidl o UM, STcichPeR QaIelelll, 3NN, Iu¥ Ua9- 282004, W 23
T, 2026 TH & 1,92,11,122/- (BT Teh g aMa o TRE s9N Ueh €I SEQ W)
fo® ®. 1,43,95,482/- /T WAt W& TCFLA0370000011058784 Ua &. 48,15,640/-
U7 @t §& TCFLA0370000010869400 onfiter &, § sehmnm |
TABRT G & St § for fershar O Rt farerrermy sifraran & 3uftera €9 W i T @6 fasea
-t & AeaH ¥ HUT 21 WE, 2026 T 2 T TWET AHTHTATA FRT ARG hrATerd A
TR, T @ee, 1 {ATY R, THS. S, FFRI-282882 T i S |
3undl, fenme ge feq gwi ot Wie 79 Jeva< - el sftea fafiee & sifuga
AR BT 23 Hadl, 2026 1 5 &S0 319, qeh TGUT hi STEATT |

WITH CHAPTER IX OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS,
2018, AS AMENDED ("SEBI ICOR REGULATIONS™).
Dwatt Red Herriag Prospecius ang

-
PRAMODINI MEDICARE LIMITED

Corporate identily Number: UB5110AP2000PLCO35231

Cur Comgpany was onginally incorporated on September 12, 2000 under the name “Pramodini Medicsre Private Limided” wunder the provisions of the Companies Act,
1956 with the Registrar of Companies, Andhra Pradesh, Hyderabad. Thereafter, the status of our Company was changed to peblic kmited Company and the name of
our Company was changed to “Pramodini Medicare Limited” vide Special Resolution passed by the Shareholders at the Exira Ordnary General Meeting of our Company
held on October 30, 2025. The fresh certificate of incorporation consequent 1o conversion was issued on Nevember 12, 2025 by the Centralised Processing Centra. The
Corporate dentification Mumber of our Company is UBS110AF2000PLCG35231.

Registered Difice: D. No: - 29-4-54K, C5l Comgplex, Prakasam Road, Suryaraopat, Vijayawada, Andhrz Pradesh, India - 520002,
Telephone: +91 9985782727 | Email: investors@pramodinidiagnostics.com | Website: www.pramodinidiagnostics.com;
Contact Person: Mr. Rushikesh Vigay Gosavl, Company Sacratary and Compliance Oficer

THE PROMOTERS OF OUR COMPANY ARE DR. CHALASANI KULDEEP KUMAR, DR. CHALASANI KAVITHA,
MS. CHALASANI DURGA AASHRITHA AND M/S. SRI RAM MEDICARE PRIVATE LIMITED

INITIAL PUBLIC OFFER OF UPTO 58,517,200 EQUITY SHARES OF FACE VALUE OF ¥10/- EACH (THE "EQUITY SHARES") OF PRAMODINI MEDICARE LIMITED ("OUR
COMPANY” OR “"PRAMODINI™ OR "THE ISSUER™) AT AN OFFER PRICE OF ¥ [#] PER EQUITY SHARE FOR CASH, AGGREGATING UP TO ¥ [e] LAKHS COMPRISING OF
FRESH ISSUE OF UF TO 53,50.800 EQUITY SHARES AGGREGATING TO ¥ [*] LAKHS {"FRESH ISSUE™) AND AN OFFER FOR SALE OF UP TO 5,00,400 EQUITY SHARES
BY DR. CHALASANI KULDEEP KUMAR, DR. CHALASANI KAVITHA AND M/S. SRI RAM MEDICARE PRIVATE LIMITED ("PROMOTER SELLING SHAREHOLDERS™)
AGGREGATING TO ¥ [ @] LAKHS ("DFFER FOR SALE”) (“PUBLIC OFFER™). THE OFFER INCLUDES A RESERVATION OF UP TO [&] EQUITY SHARES OF FACE VALUE OF
T10/- EACH, AT AN OFFER PRICE OF ¥ [e] PER EQUITY SHARE FOR CASH, AGGREGATING ¥ [#] LAKHS WILL BE RESERVED FOR SUBSCRIFTION BY THE MARKET
MAKER TO THE OFFER (THE "MARKET MAKER RESERVATION PORTION"). THE PUBLIC OFFER LESS MARKET MAKER RESERVATION PORTION LE. NET OFFER OF
UP TO [w] EQUITY SHARES DF FACE VALUE OF Z10/- EACH, AT AN OFFER PRICE OF ¥ [#] PER EQUITY SHARE FOR CASH, AGGREGATING UPTO ¥ [@] LAKHS I3
HEREIN AFTER REFERRED T0O AS THE “NET OFFER". THE PUBLIC OFFER AND NET OFFER WILL CONSTITUTE [#] % AND |®] % RESPECTIVELY OF THE POST- OFFER
PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

Thas offer is being made through the Book Buikding Process, in terms of Ruse 19{2)(b) of the Securities Coniracts (Regulation) Rwes, 1957, as amendsad [the “SCAR)
read with Reguiation 2289 of the SEBI ICOR Regulations and in compliance with Hegulation 253 (1) and 253 (2) of the SEBI ICDR Regulations 20718 and a5 amended,
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wherain not more than 50.00% of the MNet Offer shall be available for aflocation on & proportionats basis o Qualified Institutional Buyers ("0IBs™} {the "QIE Portion”™},
provided that our Company and the promoter selling sharebolders in consultation with the BRLMs may allocate up to 60.00% of the 0B Partion to Anchar Investors on a
discrationary basis ("Bnchas Invastor Portion™). Howeves, with effect Inom December 07, 2025, pursuant 1o the secunties and Exchange Board of India (issue of Capital

giawa sreat wed T FRfer -
& fererur oy e SRET
AT / (%) W (X))
wifaen
aifutaes  @Wh, g@W A, 53, Widww, | ofifaes % ®.
MW, SW weor ¥ foq, fovmw w0 @ 41,08,000/~ 4,10,800/-
faent foorm femier 18.04.2001 ¥ afviq, (TTY THAAN | (FUF TR G
faw sww & vy # fepanfeera | W« g A TH TR IS
. T W wwl, ufve : g @t |, EE L IED) @ wr)
I T, RO Il

and Disclosure Raquirements) {Third Amendment) Regulations, 2025, of which, up to 40% of the Anchor Investor Portion shall be resarved in the following mannes,
(i) 33.33% shall be availabée for allocation to domestic Mutual Funds and (i) 6.67% shall be avadlable for allocation 1o Iife insurance companies and pension funds,
subjact to valid Bids being received from domestic Mutual Funds, life Insurance companies. and pension funds &l or above the Anchaor Investor Allocation Price. In the
avent of undar-subscription under (i) abova, the allocation may be madea 10 domestic Meteal Funds. In the evenl of under-subscriplion or non-alocation in the Anchaor
Invastor Portion, the balance Equity Shares shall be added to the remaining QI8 Portion (ather than the Anchor Investor Portion) (“Met GIB Portson™), Further, 5.00%
of tha Met QIB Portion shal be available for allocation on a proportionate basis to Mutual Funds only, and the remamder of the Net QI8 Portion shall be available for
allocation on a proportionate basis to all QB Bidders, othar than Anchor Investors, including Mutual Funds, subject to valid Bids bedng received at or above the Offer Price.

farsnt & foTe Tt 12 Teafa o1 faaron ST § €| 9 aRqu/eTRd Biee g, A S A Ufdd
Tufa % ofia? It ¥, o gierega Hafw & @ et % oI 99 9 sueted T €t e ek foR et
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WE, 2026 1 11.00 I Yol ¥ 5.00 ST 379, % S femAT ST Tehall ¥ |
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However, if the aggregate demand from Mutual Funds is less than 5.00% of the Net (I8 Portion, the balance Equity Shares avafable for allocation in the Mutual Fund
Portion will be added to the ramaining Net GIE Portion for proportionate allocation fo QWBs. Further, the SEBI ICOR Requlations 2018 and a5 amended, states that not less
than 35% of the Net Offer shall be available for allacation to Individual Invastors who applies for minimum application size. Mot Jess than 15% of the Net Offer shall be
available for allocation 1o Non-Institutional Investors of which ona-third of the Non-Institutional Postion will be available for allocation to Bidders with-an application size
of more than o bots and up to such lots as equivalent to not more than ¥ 10,00 Lakhs and two-thirds of the Non-Instifutional Portion will be avaitable for allocation fo
Bidders with an application size of mora than ¥ 10.00 Lakhs and under-subscription in sither of these two sub-categories of Non-Institutional Portion may be aflocated
to Bidders in the other sub-category of Mon-Institutional Porfion, Subject to the availability of shares-in non-instiufional investors' category, the allotment to sach Non-
Institutional Investors shall not be less than the minimum-zpplication size in Non-instifutional Gategory and the remaining available Equity Shares, if any. shall be alocatad
an & proportionate basis in accordance with the conditions specifiad in this regard in Schedule X1 of the SEBI (ICOR) (Amendment) Reguiations, 2025, All Potential
Bidders, ather than &nchor Investors, are reguired fo parficipate in the Offer by mandatorily ufilising the Apphcation Supporied by Blocked Amount ("A5BA") process
by providing details of their respeciive ASBA Account (a5 defined hareinafter) in which the corresponding Bid Amounis will be blocked by the Self-Cerfified Syndicate
Banks ("SCEB5") or under the UPE Mechanism, as the case may be, 1o the extent of respective Bid Amounts. Anchor Investors are not permitted to parficipate in the Offer
through the ASBA& process. For details, please refer to the chapter titked “0ffer Procedure” on page 367 of this Dralt Red Hermng Prospectus.

This pubdic annpuncement is made in compliance with Regulation 247 (2} of SEBI [ICDR) Regulations, 2018, tha DRHP filed with the Emerge Platform of National Stock
Exchange of india Limited [NSE EMERGE) shall be made available fo the pubdic for comments, if any, for a period of af keast 21 days, from the date of such filing by
hasting it along with draft abridged prospecius on the website of the NSE at werw.nseindia.com, and the website of the Company at www.pramodinidiagnostics.com,
and af the website of BALM i.s Smart Horizon Capital Advisors Private Limited at werw sheapl.com. Our Company hareby imvites the members of the public fo give
their commenfs to Stock Exchange, io Company Sacretary and Compliance Officer of our Company and /or the BELM at their respactive addresses mentioned below.
All cormments must be received by NSE EMERGE and/or our Company and/or BRLM in refation to the issue on or before 5 p.m. on the 2151 day from the aforesaid date
of filing the DRHP with NSE EMERGE.

Imvestments in equity and equity-related securities involve 3 degree of risk and Bidders should nof invest any funds in the Issue unkess they can afford to fake the risk of
losimg their mvestment. Bidders are advised to read the risk factors carglully before taking an investment decision inthe [ssue. For taking an investment decision, Bidders
must rely on their own examination of our Company and the Issue, incleding the nsks involved, The Equity Shares inthe Issus have not baen recommended ar approved
by the Securifies and Exchange Baard of India {"SEBI”), nor does SEBI guaraniee the accuracy or adequacy of the contents of this Draft Red Herring Prospectus. Specific
attention of the investors is invited o “Risk Factors ™ on page 23 of this Draft Red Harring Prospectus.

Any decision o imvest in the Equity Shares described in the Draft Bed Herming Prospectus may onby be mada after the Red Hermng Prospecius has been filed with the
Rof and must be made solely on the basis of such Red Herring Prospectus as there may be material changes in the Red Herring Prospectus from the Orait Red Herring
Prospectus.

The Equity Bhares, when offered, through the Bed Herring Prospectus, are propased to be Ested on Emerge. Platform of Mational Stock Exchange of India Limited.

For details of the main objects of the Company as contained in its Memorandum of Association, see “Hisfory and Cerfait Comporale Mafters” on page 177 of the DOvaft
Red Herming Prospectus. The liability of the members of the Company i liméied. For details of the sharg capital and capital struciure of the Company and the names of the
signatories to the Memorandum of Azsociation and the number of shares subscribed by them see "Capital Sfruciure ™ on page B0 of the Draft Red Herring Prospecius.

BOOK RUNNING LEAD MANAGER TO THE OFFER REGISTRAR TO THE OFFER | COMPANY SECRETARY AND COMPLIANCE OFFICER
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SMART HORIZON CAPITAL ADVISORS PRIVATE PURVA SHAREGISTRY (INDIA) PRIVATE | Mr. Rushikesh Vijay Gosavi

LIMITED LIMITED Company Secretary and Compliance Dificer
{Farmerly Known as Shreni Capital Acvisors Private | Address: Unit No. 9, Shiv Shakti Industrial | Address: D, No: - 28-4-34K, G3l Complex, Prakasam
Limited) Estate, J. R. Boricha Marg, Lower Parel anﬂ, Suryaraopet, Vilayawada, Andnra Pradesh, India
Address: B/908, Western Edge ||, Kanakia Space, (East), Mumbai — 400011, - 520002, ——

Behind Metro Mall, off Western Express Highway, Tel. No.; +91 9985782727

Tel No: + 022 4961 4132

Email; newissusd@purvashare, com
Investor Grievance E-mail:
newissue@purvashare.com

Wehbsile: www.purvashare.com

Contact Person: Ms, Deepali Gaonkar
Contact Perzon: Mr Parth Shah SEBI Registration Number: [NRO00001112
| SEBI Registration Number; INMODO013183 CIN: UE7120MH1893PTCO74079

Al capitalized terms used herein-and not specifically defined shall have the same meaning as ascribed to them in the DRHE

Email: investors@pramodinidiagnostics.com

| Website: www. pramodinidiagnostics com

Investors can confact our Company Secretary and
Compliance Ofhicer, Book Running Lead Managers of
Reqgistrar to the Difer, in case of any pre offer or post
offer retated problems, such as non- receipt of letter
of allaiment, non- ¢redit of aliotted Equity shares in the
respective baneficiary account, non-receipt of refund
arders and non-receipt of funds by electranic mode elc.

Magathana, Borivali East, Mumbai — 400066,
Maharashtra, India

Tel No; 022-28706822

Email: director@shcapl.com

Investors Grievance e-mail; investor@shcapl.com

Website: www.shcapl.com

For PRAMODINI MEDICARE LIMITED

On hehall of the Board of Directors

Sd/-

Dr. Chalasani Kuldeep Kumar

Place: Andhra Pradash Chairman & Managing Director
Date: April 24, 2026 DIN: 03142837

PRAMODINI MEDICARE LIMITED is proposing, subject fo applicable statutory and regulatory requirements, recelpt of requisie approvals, market conditions and othar
considerafions, o undertake an initial public offer of its Equity Shares and has fied the DRHP dated April 23, 2026 with NSE Emerge. The DRHF is available on the
webszite of NSE at www.nseindia.com and on the website of the BRLM, i.e., Smart Horizon Capital Advisors Private Limited at www.shcapl.com  and the website of our
Companmy wenw pramodinidiagnostics.com-at Potential investors should note thal investment in eguity shares involves a high degree of risk and for details relating o
such risk, s=e the saction fifled "Hisk Factors™ beginning on page 23 of the Draft Red Heming Prospectus. Potential investors should not rely on the Draft Red Herring
Prospectus filed with NSE Emergs for making any investmeant decision.

The Equity Sharas offered in the Offer have not bean and will not be registared under the .S, Securities Act of 1933 {the "U.5. Securities Act™) or any state securities
laws in the United States, and unless so registered, and may not be offered or sodd within the United &iates, except pursuant 1o-an exemplion from, or in a transaction
nof subject to, the registration requirements of the U.5. Securities Act and applicabls LS. state securities laws. Accordingly, the Equity Shares are being offered and sold
onfy ouiside the United =tates in offshare tranzactions in réliance on Regulation & and the applicable laws of the jurisdichions whers those offers and sales ars made.

Theara will B¢ no pubdic offering of the Equity Shares in the Uniled Staies.

HdBaaz

- o=

epaper.jansatta.com









